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Date 	 Office Notes 	 Orders of Tribunal 

11.9.19 KSPVC/LHPrN 

OR D E R 

In this application made under 

5ctjon 19 of the Administr.tive Tribu-

nals Act, 19859  the applicant has 

challenged trder No.1/l/86—Cf1&V dated 

3.9.1c86 (Annexure H) of the Chairman, 

CJJC and Appellate Authority (AA) and 

[rder No.4/28_3l_Ci&V dated 79.11.1985 

(Annexure E) of the 1fembr (Floods), 

CWC and Discip1inry Authority (DA). 

2. 	Th last posting o f the app1icnt 

before he was dismissed from serujce by 

DA on 29,11.1i85 was at uvawhtj of 

5tate of Assarn. The authorities who 

	

ede the crars have their offic 	at 

Delhi. The cause of action for the 

applicant, if any, in ralatjcn to the 

impusned order arose at New Delhi, In 

the liqht of the principles enunciated 

ii A No.152e/66 and 7/87 JP ARYA V. 

UIUN LE INDIA this application has to 

be preEanted eith r before Ouwahati 

Bench or befor the Principal Bench 

of theTrihunl at 1 ew De1jj and jot Lef 

this Bench. Fer the ve, f reasons statcd 
in Mrya's case we hoif that we have no 

jurisdjc 50 
 to entertain thisaopjjc ti 

a, 
therefore, direct return of the 

application to the applicant for repre-

sentation before the appropriate Bench. 
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